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IN THE CENTRAL ADMINISTRATIVE tRIBUNAL : HYDERABAD BENCH 

AT HYDE9ABAD 

O.A. 1502/93. 	 ot. of Decision 	31.1.95. 

C.S. Upedhyayulu 

P.Syamasundara Rac 

Us 

The Telecom Commission, 
rep. by its Chairman, 
Govt. of India, New Delhi. 

The Chief General lianagor, 
Telecommunication, R.P.Circle, 
Hyderabad. 

Chief' General Manager, 
Souther Telecom Region, Madras. 

Applicants 

Respondents. 

Counsel for the Applicants 
	

fir. O.Medhava ReddyOn4 qftVMA 

Counsel for the Respondents 
	

Mr. N.U.Ramana, Addl. CGSC. 

CORAM: 

THE HON'BLE SHRI R. RANGARAI1A!N 	MEMBER (PDMN.) 
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1 	
O.A.No.1502/93. 	 DATEL2')2.C' 

J U D G M E N T 

as per Hon'bie Sri R.aangarajan, Member(Administrative) X 

Heard Sri D.Madhava Reddy, llearnzdj Counsel for the 

aplicanus and Sri N.V.Ramana, learned Standing Counsel for 

the respondents. 

2. 	The 1st applicant was recruited as Junior Engineer 

in the year 1964. He had passed the qualifying examination 

for recruitment to TSS Cr. 'B' in the year 19/3 and was 

regularly promoted to TES Gr. 'B' in the year 1279. He was 

drawing a basic pay of Rs.2825/- as on 1.5.1990. 

2. 	The 2nd applicant was xkam recruited as Junior 
WC .L'tULII LLL £LCL LU ULIC 	.L S Q'* • 	flC UO 	OCULCL.L 	L CC 

in Engineering in the year 1970 and was promoted to T.E.S. 

Gr.'B' in the year 1979. The pay of the applicant No.2 was 

Rs.2975/- as on 1.5.1990. 

3. 	It is submitted that Denartment of Telecommunications 
vide its order dt. 11.7.1990 (page-fl of material papers) 

granted auvance increments to the Telecom Officials/Officers 

for acquiring a dedree in Engineering or equivalent quali-

fication while in service. Accordingly S/Sri A.K.Pandey 

and P.P.S.Dhatia who were juniors to 1St applicant were 

granted two advance inc -ements while they working in T.E.S. 

Grouc 'B' in terms of the above referred orders. in view of 

tne above, the pay of S/sri Pandey and Shatia, who were juniors 

to the 1st applicant herein was enhanced to s.2975/- as on 
1.5.1990 against the basic pay of Rs.2825/- of the applicant 

and thus the juniors to the 1st applicant continued to draw 

higher pay than the applicant No.1. 
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To 
The Chairman, Telecom Commission, 
Govt.of India, New teihi. 

The Chief General Manager, Telecommunication, 
A.P.Circle, Hydetabad. 	- 

3.. The Chief General Manager, Southern Telecom Region, 
Madras. 

One copy to Mr.D.Madhava ReddftAdvocat% CAT.Hyd. 

One copy to Mr.N.V.Ramana, Addl.GSC.CAT.Hyd. 
One copy to Library, CAT,Hyd. 

7.06e scare copy. 
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in terms of the above letter dt. 11.7.1990, Sri 

Omprakash who was junior to the applicant No.2 herein was 

qrarited two advance incements and tere.forb his pay was 

ennanced to R5.3125/- as on 1.6.1990 against the basic pay 

of a.2975/- of the 2nd' applicant herein. Thus Sri Omprakash 

junior to the 2nd applicant herein continued to draw higher 

pay than him. 

The claim of the applicants is for a dire,ction to 

the respondents to remove the anamoly in pay fixation 

arising out of the letter dt. 11.7.1990 (page-li of the 

material papers) issued by the Department± of Telecommu-

nications and to step up their pay equal to their respective 

juniors i.e. S/Sri A.K.Pandey and P.P.S.Bhatia in respect of 

1st applicant and Sri Omprakash in respect of 2pd applicant, 

with all consequential benefits. 

Sri N.V.Ramana, learned Standing  Counsel produced a 

copy of the letter dt. 2.5.1994 bearing No.49-1/94-PA. T. 

As per the said letter R-2 was directed to get the OA 1502/93 

withdrawn filed by the applicant therein in the CAT, to remove 

the anamoly in pay arising out of grant of two advance incre-

ments in the light of the instructions containe6 in letter dt. 

11.7.1990 as the Government has decided to step up the pay of 

all officers in all such cases. A direction was also given in 

the said letter to B-2 to step up the pay of the applicants 

concerned as per the instructions contained in office letter 

No.4-24/90-PAT dt. 10.2.1994. In view of the above submissions, 

it is obvious that the respondents have decided to grant the 

relict as prayed for and hence thete is nothing left for 

adjudication. 

7. 	The OA is thus disposed of withoi,t any fuirther orders. 

No costs./ 
)& —m 

	

(R.Rangarajan) 	 . 	(v.Neelaciri Rao) 

	

Mernber(Admn.) 	
Vr 	

Vice-Chairman 

Dated Uanuary, 1995. 

Crh.  
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